FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary
Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF PKR ENERGY LIMITED
1. Name of Corporate Person Wellell India Private Limited

. Date of incorporation of Corporate Person  [05/09/2014

8 Authority under which Corporate Person [Registrar of Companies, NCT of Delhi & Haryana
is incorporated/ registered
4. Corporate identity number Himited-liability  [U33110DL2014FTC271307
Identity-number of Corporate Person
5 | Address of the registered office and principal[H-3/63, First Floor Vikaspuri, New Delhi, 110018
office (If Any) of Corporate Person

6. Liquidation commencement date of March 27, 2024
CorporatePerson

7. Name, address, email address, telephone Sanjeev Kumar
number and the registration number of the JAddress: A903, Reflections Society, Dange Chowk
Liquidator Near Shell Petrol Pump, Wakad, Pune-411033

Email ID: liquidatorwellell@gmail.com

Mobile No. +91 9665022275
Reg. No. : IBBI/IPA-002/IP-NO1202/2021-2022/13996
8. Last date for submission of claims April 26, 2024

Notice is hereby given that the Wellell India Private Limited has commenced voluntary liquidation on
March 27, 2024.

The stakeholders of Wellell India Private Limited are hereby called upon to submit a proof of their
claims, on or before April 26, 2024 to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sanjeev Kumar
Liquidator for WELLELL INDIA PRIVATE LIMITED
Reg. No. : IBBI/IPA-002/IP-NO1202/2021-2022/13996

Date : 29/03/2024
Place: New Delhi
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In The Court Of Ms. Lovepreet
Kaur Swaich JMIC, Ludhiana
UP Money Ltd
Vs.
Raj Bala
CNR NO: PBLD03-011797-2021
COMA/7780/2021

Notice To: 1) Raj Bala Address-
W/o Khela R/o Village Haat
Tehsil Safidon Jind

Whereas it has been proved to the
satisfaction of this court that you the
accused above named cannot be served
in the ordnary way of service. Hence this
proclamation under section 82 CRPC is
hereby issued against you with a
direction that you should appear
personally before this court on 30-04-
2024 at 10:00 a.m. or within 30 days from
the date of publication of this
proclamation take notice that, in default
of your part to appear as directed above
the above said case will be heard and
determined as per law, in your absence
Given under my hand and the seal of the
court. for details logon to:
https://highcourtchd.gov.in/?trs=district_n
otice&district=ludhiana

JMIC Ludhiana

. UU U c cl

In The Court Of Ms. Lovepreet
Kaur Swaich JMIC, Ludhiana
Kotak Mahindra Bank
Vs.
Hanuman Ram Bishnoi
CNR NO: PBLD03-036947-2020
COMA/77240/2020

Notice To: 1) Hanuman Ram
Bishnoi Address- Kanwas Ka
Pana, Jodhpur, Rajasthan

Whereas it has been proved to the
satisfaction of this court that you the
accused above named cannot be served
in the ordnary way of service. Hence this
proclamation under section 82 CRPC is
hereby issued against you with a
direction that you should appear
personally before this court on 30-04-
2024 at 10:00 a.m. or within 30 days from
the date of publication of this
proclamation take notice that, in default
of your part to appear as directed above
the above said case will be heard and
determined as per law, in your absence
Given under my hand and the seal of the
court. for details logon to:
https://highcourtchd.gov.in/?trs=district_n

otice&district=ludhiana
JMIC Ludhiana

IS advertisement IS Tor Information purposes only and not for publication, distribution, or release directly or indirectly outside India. This 1S not an announcement 10r the offer document. All capitalized terms used herein and not coniined herein sha
have the meaning assigned to them in the Letter of Offer dated March 19, 2024 (the “Letter of Offer” or “LOF”) filed with the BSE Ltd. (“BSE”), the Metropolitan Stock Exchange of India Limited (“MSEI”) and the Securities and Exchange Board of India
(“SEBI”) for information and dissemination on the SEBI's website pursuant to the proviso to Regulation 3 of the Securities Exchange Board of India (Issue of Capital and Disclosure Requirements) Regulations, 2018 (“SEBI (ICDR) Regulations”).

@ . MISHTANN FOODS LIMITED

MEETAHH Corporate Identification Number: L15400GJ1981PLC004170

FOODSE LIMITER
Our Company was incorporated under the Companies Act, 1956 with the Registrar of Companies, Gujarat, Dadra and Nagar Haveli under the name 'HICS Cements Private Limited' and a certificate of incorporation dated February 27, 1981. Pursuant to a resolution
passed by our Shareholders in the Annual General Meeting held on September 25, 1994, our Company was converted from a private limited company into a public limited, consequent to which the name of our Company was changed from 'HICS Cements Private
Limited' to 'HICS Cements Limited' and a fresh certificate of incorporation dated October 21, 1994, was issued by the Registrar of Companies, Gujarat, Dadra and Nagar Haveli. Subsequently, pursuant to a special resolution passed by the Shareholders of our
Company by way of voting through Postal Ballot for which results were declared on February 13, 2015, the name of our Company was changed from 'HICS Cements Limited' to 'Mishtann Foods Limited' and a fresh certificate of incorporation dated February 19,
2015, was issued by the Registrar of Companies, Gujarat at Ahmedabad. At the time of incorporation, our registered office was located at Shah Commercial Centre, Station Road, Bhuj— 370 001, Gujarat, India. Subsequently, pursuant to a resolution passed by
the Shareholders in the AGM held on September 30, 2015, the Registered Office of our Company was shifted to C-808, Ganesh Meridian, Opp. High Court of Gujarat, S. G. Highway, Ahmedabad- 380 060, Gujarat, India with effect from September 30, 2015.
Subsequently, pursuant to a resolution passed in the meeting of the Board of Directors of the Company held on July 27, 2023, the Registered Office of our Company was shifted to B-905, Empire Business Hub, Opp Shakti Farm, Science City Road, Sola,

In The Court Of Ms. Lovepreet
Kaur Swaich JMIC, Ludhiana
Kotak Mahindra Bank Ltd
Vs.
Abhimanyu Yadav Etc

CNR NO: PBLD03-007572-2021

COMA/7107/2021

Notice To: 1) Abhimanyu Yadav Address-
Prop Of Abhimanyu Tourise Resident Of
Shop No E 37 Sai Junj New Palm Vihar
Phase 3 Sector 110 A Gurgaon Haryana
Whereas it has been proved to the
satisfaction of this court that you the
accused above named cannot be served
in the ordnary way of service. Hence this
proclamation under section 82 CRPC is
hereby issued against you with a
direction that you should appear
personally before this court on 30-04-
2024 at 10:00 a.m. or within 30 days from
the date of publication of this
proclamation take notice that, in default
of your part to appear as directed above
the above said case will be heard and
determined as per law, in your absence
Given under my hand and the seal of the
court. for details logon to:
https://highcourtchd.gov.in/?trs=district_n
otice&district=ludhiana

JMIC Ludhiana
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Ahmedabad- 380 060, Gujarat, India with effect from July 28, 2023. The Scrip code is 539594 and ISIN is INEO94S01041 and MSEI symbol is MISHTANN. The Corporate Identification Number of our Company is L15400GJ1981PLC004170.
Registered Office: B-905, Empire Business Hub, Opp. Shakti Farm, Science City Road, Sola, Ahmedabad, Gujarat 380060, India

Contact Person: Ms. Shivnagi Shah, Company Secretary and Compliance Officer | Tel: 079-4002-3116;
PROMOTERS: MR. HITESHKUMAR G.
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| Email-ID: cs@mishtann.com;
PATEL
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| Website: www.mishtann.com
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PRICE”), AGGREGATING TO < 49,81,93,545 ON A RIGHTS BASIS TO THE EXISTING EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 1 RIGHTS EQUITY SHARE(S) FOR EVERY 31 FULLY PAID-UP EQUITY SHARE(S) HELD BY THE EXISTING
EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS ON MARCH 20, 2024 (THE “ISSUE”). THE ISSUE PRICE FOR THE RIGHTS EQUITY SHARES IS FIFTEEN TIMES OF THE VALUE OF THE EQUITY SHARES. FOR FURTHER DETAILS, PLEASE REFER

TO THE CHAPTER TITLED “TERMS OF THE ISSUE” ON PAGE 228 TERMS OF THE ISSUE OF THIS LETTER OF OFFER.

ISSUE PROGRAMME

LAST DATE FOR ON
MARKET RENUNCIATION#

ISSUE OPENS ON
TUESDAY, APRIL 02, 2024

TUESDAY, APRIL 16, 2024

*Eligible Equity Shareholders are requested to ensure that renunciation through off-market transfer is completed in such a manner that the Rights Entitlements are credited to the demat account of the Renouncees on or prior to the Issue Closing Date.

ISSUE CLOSES ON*

TUESDAY, APRIL 16, 2024

# Our Board or a duly authorized committee thereof will have the right to extend the Issue Period as it may determine from time to time not exceeding 30 (thirty) days from the Issue Opening Date. Further, no withdrawal of Application shall be permitted by any

Applicant after the Issue Closing Date

Simple, Safe, Smart way of Application- Make use of it!!!
*Application Supported by Blocked Amount (ASBA) is a better way of applying to issues by simply blocking the fund in the bank account,

investors can avail the same. For further details check section on ASBA helow.

In accordance with Regulation 76 of the SEBI (ICDR) Regulations, SEBI Circulars no. SEBI/CFD/DIL/ASBA/1/2009/30/12 dated

Decedmber 30, 2009, CIR/CFD/DIL/1/2011 dated April 29, 2011 and SEBI/HO/CFD/DIL2/CIR/P/2020/13 dated January 22,

2020 (“SEBI ASBA Circulars”), all Investors desiring to make an Application in this Issue are mandatorily required to use the

ASBA process. Investors should carefully read the provisions applicable to such Applications before making their Application

through ASBA. For details “Procedure for Application through the ASBA Process” on page 231 of Letter of Offer.

Please note that in accordance with Regulation 77A of the SEBI (ICDR) Regulations read with the SEBI Rights Issue Circular, the

credit of Rights Entitlements and Allotment of Rights Equity Shares shall be made in dematerialized form only. Accordingly,

Eligible Equity Shareholders holding Equity Shares in physical form as on Record Date and desirous of subscribing to Rights

equity shares in this issue are advised to furnish the details of their demat account to the registrar to the issue at least two

working days prior to the Issue Closing Date, i.e., Friday, April 12, 2024 to enable the credit of their Rights Entitlements in their

respective demat accounts at least one day before the Issue Closing Date. They may also communicate with Registrar with the

helpline number +914067162222/18003094001 and their email address: mishtann.rights@kfintech.com.

Prior to the issue opening date, the rights entitlement of those resident eligible equity shareholders, among others, who hold

equity shares in physical form and whose demat account details are not available with our company or the registrar, shall be

credited in a demat suspense escrow account opened by our company. In accordance with the SEBI Rights Issue Circulars, the

eligible equity shareholders who hold equity shares in physical form as on record date and who have not furnished the details of

their demat account to the registrars of our company atleast two working days prior to the issue closing date i.e., by Friday, April

12, 2024, shall not be entitled to make an application for rights equity shares against their entitiements with respect to the equity

shares held in physical form.

PROCEDURE FOR APPLICATION:

In accordance with Regulation 76 of the SEBI (ICDR) Regulations, SEBI Rights Issue Circulars and ASBA Circulars, all Investors

desiring to make an Application in this Issue are mandatorily required to use the ASBA process. Investors should carefully read

the provisions applicable to such Applications before making their Application through ASBA.

For details, please see “Procedure for Application through the ASBA Process” on page 231 of the Letter of Offer.

PROCEDURE FOR APPLICATION THROUGH THE ASBA PROCESS:

Investors desiring to make an Application in this Issue through ASBA process, may submit the Application Form to the

Designated Branch of the SCSB or online/electronic Application through the website of the SCSBs (if made available by such

SCSB) for authorizing such SCSB to block Application Money payable on the Application in their respective ASBA Accounts.

Investors should ensure that they have correctly submitted the Application Form, or have otherwise provided an authorization to

the SCSB, via the electronic mode, for blocking funds in the ASBA Account equivalent to the Application Money mentioned in the

Application Form, as the case may be, at the time of submission of the Application.

Self-Certified Syndicate Banks

For the list of banks which have been notified by SEBI to act as SCSBs for the ASBA process, please refer to

https://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yes&intmld=34. For details on Designated

Branches of SCSBs collecting the Application Form, please refer the above-mentioned link.

Please note that subject to SCSBs complying with the requirements of SEBI Circular bearing reference number

'CIR/CFD/DIL/13/2012' dated September 25, 2012 within the periods stipulated therein, ASBA Applications may be submitted at

the Designated Branches of the SCSBs, in case of Applications made through ASBA facility.

Further, interms of the SEBI Circular CIR/CFD/DIL/1/2013 dated January 02, 2013, it is clarified that for making applications by

SCSBs on their own account using ASBA facility, SCSBs should have a separate account in their own name with any other SEBI

registered SCSB(s). Such account shall be used solely for the purpose of making application in the issue and clear demarcated

funds should be available in such account for applications. SCSBs applying in the issue shall be responsible for ensuring that

they have a separate account in their own name with any other SCSB having clear demarcated funds for applying in the issue and

that such separate account shall be used as the ASBA account for the application, for ensuing compliance with the applicable

Regulations.

APPLICATION BY ELIGIBLE EQUITY SHAREHOLDERS HOLDING EQUITY SHARES IN PHYSICAL FORM:

Please note that in accordance with Regulation 77A of the SEBI ICDR Regulations read with the SEBI Rights Issue Circular, the

credit of Rights Entitlements and Allotment of Equity Shares shall be made in dematerialised form only. Accordingly, Eligible

Equity Shareholders holding Equity Shares in physical form as on Record Date and desirous of subscribing to Equity Shares in

this issue are advised to furnish the details of their demat account to the Registrar or our Company at least two Working Days

priorto the issue Closing Date, to enable the credit of their Rights Entitlements in their respective demat accounts at least one day

before the issue Closing Date.

PLEASE NOTE THAT THE ELIGIBLE EQUITY SHAREHOLDERS WHO HOLD EQUITY SHARES IN PHYSICAL FORM AS ON

RECORD AND WHO HAVE NOT FURNISHED THE DETAILS OF THEIR RESPECTIVE DEMAT ACCOUNTS TO THE REGISTRAR

ATLEAST TWO WORKING DAYS PRIOR TO THE ISSUE CLOSING DATE, SHALL NOT BE ELIGIBLE TO MAKE AN APPLICATION

FOR RIGHTS EQUITY SHARES AGAINST THEIR RIGHTS ENTITLENENTS WITH RESPECT TO THE EQUITY SHARES HELD IN

PHYSICAL FORM.

ALLOTMENT OF THE RIGHTS EQUITY SHARES IN DEMATERIALIZED FORM:

Please note that the rights equity shares applied for in this issue can be allotted only in dematerialized form and to the same

depository accountin which our equity shares are held by such investor on the record date.

DISPATCH AND AVAILABILITY OF ISSUE MATERIALS:

The dispatch of Abridged Letter of Offer and Rights Entitlement Letter along with the Application form has been completed on

March 27, 2024 by the Registrar to the Issue to all the Eligible Equity Shareholders of the company, whose name appeared in the

Register of Members/Beneficial Owners of the company as on record date, i.e., Wednesday, March 20, 2024 in electronic form

through e-mail on March 22, 2024 to the equity shareholders who have registered email ids and physically through

speed/registered post on March 27, 2024 to the equity shareholders who have not registered email ids with us or with Registrar

tothe Issue. Investors can access the Letter of Offer, the Abridged Letter of Offer and the Applicalion Form (provided the Eligible

Equity Shareholders is eligible to subscribe for the Rights Equity Shares under applicable laws on the websites of (i) Our

Company's website at www.mishtann.com; (i) Registrar to the Issue's website at https://rights kfintech.com; (iii) BSE's website

atwww.bseindia.com; (iv) MSEI's website at www.msei.in.

Eligible Equity Shareholders can obtain the details of their respective Rights Entitlements from the website of the Registrar to the

Issue's website at https://rights.kfintech.com by entering their DP-ID and Client-ID and PAN.

CREDIT OF RIGHTS ENTITLEMENTS IN DEMAT ACCOUNTS OF ELIGIBLE EQUITY SHAREHOLDERS:

In accordance with Regulation 77A of the SEBI (ICDR) Regulations read with the SEBI Rights Issue Circular, the credit of Rights

Entitlements and Allotment of Rights Equity Shares shall be made in dematerialized form only. Prior to the Issue Opening Date,

our Gompany shall credit the Rights Entitlements to (a) The demat accounts of the Eligible Equity Shareholders holding the Equity

Shares in dematerialised form; and (b) A demat suspense escrow account opened by our Company, for the Eligible Equity

Shareholders which would comprise Rights Entitlements relating to: (i) Equity Shares held in a demat suspense account

pursuant to Regulation 39 of the SEBI (LODR) Regulations; or (ii) Equity Shares held in the account of IEPF authority; or (jii) The

demat accounts of the Eligible Equity Shareholder which are frozen or details of which are unavailable with our Company or with

the Registrar on the Record Date; or (iv) Equity Shares held by Eligible Equity Shareholders holding Equity Shares in physical

form as on Record Date where details of demat accounts are not provided by Eligible Equity Shareholders to our Company or

Registrar; or (v) Credit of the Rights Entitlements returned/ reversed/ failed; or (vi) The ownership of the Equity Shares currently

under dispute, including any court proceedings, as applicable.

APPLICATION ON PLAIN PAPER UNDER ASBA PROCESS:

An Eligible Equity Shareholder who is eligible to apply under the ASBA process may make an application to subscribe to this

Issue on plain paper in case of non-receipt of Application Form as detailed above. In such casesof non-receipt of the Application

Form through physical delivery (where applicable) and the Eligible Equity Shareholders not being in a position to obtain it from

any source may make an application to subscribe to this Issue on plain paper with the same detail as the Application Form and

that is available on the website of the Registrar, Stock Exchange. An Eligible Equity Shareholder shall submit the plain paper

Application to the Designated Branch of the SCSB for authorising such SCSB to block Application Money from the said bank

account maintained by th same SCSB. Applications on plain paper will not be accepted from any Eligible Equity Shareholder who

has not provided an Indian address.

Please note that the Eligible Equity Shareholders who are making the Application on plain paper shall not be entitled to renounce

their Rights and should not utilise the Application Form for any purpose including renunciation even if it is received subsequently.

PLEASE NOTE THAT APPLICATION ON PLAIN PAPER CANNOT BE SUBMITTED THROUGH ASBA FACILITY.

The application on plain paper, duly signed by the Eligible Equity Shareholder including joint holders, in the same order and as per

specimen recorded with his bank, must reach the office of the Designated Branch of the SCSB before the Issue Closing Date and

should contain the following particulars:

1. Name of our Company, being Mishtann Foods Limited;

2. Name and address of the Eligible Equity Shareholder including joint holders (in the same order and as per specimen
recorded with our Company or the Depository);

3. Folio number (in case of Eligible Equity Shareholders who hold Equity Shares in physical form as on Record Date)/DP and
ClientID;

4. Except for Applications on behalf of the Central or State Government, the residents of Sikkim and the officials appointed by

the courts, PAN of the Eligible Equity Shareholder and for each Eligible Equity Shareholder in case of joint names,

irrespective of the total value of the Equity Shares applied for pursuantto the Issue;

Number of Equity Shares held as on Record Date;

Allotment option—only dematerialised form;

Number of Rights Equity Shares entitled to;

Number of Rights Equity Shares applied for within the Rights Entitlements;

Number of Additional Rights Equity Shares applied for, if any (applicable only if entire Rights Entitlements have been applied for);

©o~No o

10. Total number of Rights Equity Shares applied for;

11. Total amount paid at the rate of ¥ 15 per Rights Equity Share;

12. Details of the ASBA Account such as the SCSB account number, name, address and branch of the relevant SCSB;

13. In case of non-resident Eligible Equity Shareholders making an application with an Indian address, details of the NRE /
FCNR/ NRO account such as the account number, name, address and branch of the SCSB with which the account is
maintained,;

14. Authorisation to the Designated Branch of the SCSB to block an amount equivalent to the Application Money in the ASBA
Account;

15. Signature of the Eligible Equity Shareholder (in case of joint holders, to appear in the same sequence and order as they
appearinthe records of the SCSB); and

16. All such Eligible Equity Shareholders shall be deemed to have made the representations, warranties and agreements set
forth in “Restrictions on Foreign Ownership of Indian Securities” on page 253, of this Letter of Offer and shall include the
following:

“Il We hereby make representations, warranties and agreements set forth in “Restrictions on Foreign Ownership of Indian

Securities” on page 253 of the Letter of Offer.

I/ We acknowledge that the Company, its affiliates and others will rely upon the truth and accuracy of the representations,

warranties and agreements set forth therein.”

In cases where Multiple Application Forms are submitted for Applications pertaining to Rights Entitlements credited to the same

demat account or in demat suspense escrow account, as applicable, including cases where an Investor submits Application

Forms along with a plain paper Application, such Applications shall be liable to be rejected.

Investors are requested to strictly adhere to these instructions. Failure to do so could resultin an Application being rejected, with

our Company and the Registrar not having any liability to the Investor. The plain paper Application format will be available on the

website of the Registrar at https://rights.kfintech.com.

Our Company and the Registrar shall not be responsible if the Applications are not uploaded by the SCSB or funds are not

blocked in the Investors' ASBA Accounts on or before the Issue Closing Date.

LAST DATE FOR APPLICATION:

The last date for submission of the duly filled in the Application Form or a plain paper Application is Tuesday, April 16,2024, i.e.,

Issue Closing Date. Our Board of Directors or ay committee thereof may extend the said date for such period as it may determine

from time to time, subject to the Issue Period not exceeding 30 days from the Issue Opening Date (inclusive of the Issue

Opening Date).

If the Application Form is not submitted with an SCSB, uploaded with the Stock Exchange and the Application Money is not

blocked with the SCSB, on or before the Issue Closing Date or such date as may be extended by the Board of Directors or any

committee thereof, the invitation to offer contained in the Letter of Offer shall be deemed to have been declined and the Board of

Directors orany committee thereof shall be at liberty to dispose of the Rights Equity Shares hereby offered, as provided under the

section, “Basis of Allotment” on page 247 of the Letter of Offer.

Please note that on the Issue Closing Date, Applications through ASBA process will be uploaded until 5.00 p.m. (Indian Standard

Time) or such extended time as permitted by the Stock Exchange or such extended time as permitted by the Stock Exchange.

PROCEDURE FOR RENUNCIATION OF RIGHTS ENTITLEMENTS:

The Investors may renounce the Rights Entitlements, credited to their respective demat accounts, either in full or in part (a) by

using the secondary market platform of the Stock Exchange; or (b) through an off -market transfer, during the Renunciation

Period. Such renunciation shall result in renouncement of the Rights Equity Shares. The Investors should have the demat Rights

Entitlements credited/lying in his/her own demat account prior to the renunciation. The trades through On Market Renunciation

and Off Market Renunciation will be settled by transferring the Rights Entitlements through the depository mechanism.

Investors may be subject to adverse foreign, state or local tax or legal consequences as a result of trading in the Rights

Entitlements. Investors who intend to trade in the Rights Entitlements should consult their tax advisor or stockbroker regarding

any cost, applicable taxes, charges and expenses (including brokerage) that may be levied for trading in Rights Entitlements.

a) On Market Renunciation:

The Eligible Equity Shareholders may renounce the Rights Entitlements, credited to their respective demat accounts by

trading/selling them on the secondary market platform of the Stock Exchanges through a registered stock-broker in the same

manner as the existing Equity Shares of our Company. In this regard, in terms of provisions of the SEBI ICDR Regulations and the

SEBI Master Circular, the Rights Entitiements credited to the respective demat accounts of the Eligible Equity Shareholders shall

be admitted for trading on the the Stock Exchanges under ISIN: INE094S20017 subject to requisite approvals. Prior to the Issue

Opening Date, our Company will obtain the approval from the Stock Exchanges for trading of Rights Entitiements. No assurance

can be given regarding the active or sustained On Market Renunciation or the price at which the Rights Entitlements will trade.

The details for trading in Rights Entitlements will be as specified by the Stock Exchanges from time to time.

The Rights Entitlements are tradable in dematerialized form only. The market lot for trading of Rights Entitiements is 1 (one)

Rights Entitlements.

The On Market Renunciation shall take place only during the Renunciation Period for On Market Renunciation, i.e., from April 02,

2024, to April 16, 2024 (both days inclusive). The Investors holding the Rights Entitlements who desire to sell their Rights

Entitlements will have to do so through their registered stock-brokers by quoting the ISIN: INE094S20017 and indicating the

details of the Rights Entitlements they intend to trade. The Investors can place order for sale of Rights Entitlements only to the

extent of Rights Entitlements available in their demat account.

The On Market Renunciation shall take place electronically on secondary market platform of the Stock Exchanges under

automatic order matching mechanism and on T+1 rolling settlement basis', where 'T' refers to the date of trading. The

transactions will be settled on trade-for-trade basis. Upon execution of the order, the stock-broker will issue a contract note in
accordance with the requirements of the Stock Exchanges and the SEBI.

b) Off Market Renunciation:

The Eligible Equity Shareholders may renounce the Rights Entitlements, credited to their respective demat accounts by way of an

off-market transfer through a depository participant. The Rights Entitlements can be transferred in dematerialised form only.

Eligible Equity Shareholders are requested to ensure that renunciation through off market transfer is completed in such a manner

that the Rights Entitlements are credited to the demat account of the Renouncees on or prior to the Issue Closing Date to enable

Renouncees to subscribe to the Rights Equity Shares in the Issue.

The Investors holding the Rights Entitlements who desire to transfer their Rights Entitlements will have to do so through their

depository participant by issuing a delivery instruction slip quoting the ISIN: INE094S520017, the details of the buyer and the

details of the Rights Entitlements they intend to transfer. The buyer of the Rights Entitlements (unless already having given a

standing receipt instruction) has to issue a receipt instruction slip to their depository participant. The Investors can transfer

Rights Entitlements only to the extent of Rights Entitlements available in their demat account.

Theinstructions for transfer of Rights Entitlements can be issued during the working hours of the depository participants.

The detailed rules for transfer of Rights Entitlements through off market transfer shall be as specified by the NSDL and CDSL from

timetotime.

The renunciation from non-resident Eligible Equity Shareholder(s) to resident Indian(s) and vice versa shall be subject to

provisions of FEMA Rules and other circular, directions, or guidelines issued by RBI or the Ministry of Finance from time to time.

However, the facility of renunciation shall not be available to or operate in favour of an Eligible Equity Shareholders being an

erstwhile OCB unless the same is in compliance with the FEMA Rules and other circular, directions, or guidelines issued by RBI

orthe Ministry of Finance from time to time.

LISTING AND TRADING OF THE RIGHTS EQUITY SHARES TO BE ISSUED PURSUANT TO THE ISSUE:

The existing Equity Shares are listed and traded on BSE Ltd. under ISIN 'INE094S01041 and MSEI. The Rights Equity shall be

credited to temporary ISIN which will be frozen until the receipt of the final listing/ trading approvals from the Stock Exchange.

Upon receipt of such listing and trading approvals, the Rights Equity Shares shall be debited from such temporary ISIN and

credited to the existing ISIN as fully paid-up equity share of our company. Our Company has received in-principle approval from

the BSE and MSEI through its letters bearing reference number LOD/RIGHT/AB/FIP/1354/2023-24 dated March 01, 2024 and

MSE/LIST/2024/244 dated March 07, 2024, respectively. Our Company will apply to the Stock Exchanges for final approval for

the listing and trading of the Rights Equity Shares subsequentto its Allotment.

DISCLAIMER CLAUSE OF BSE (DESIGNATED STOCK EXCHANGE):

Itis to be distinctly understood that the permission given by BSE should not in any way be deemed or construed that the letter of

offer has been cleared or approved by BSE nor does it certify the correctness or completeness of any of the contents of the Letter

of Offer. The Investors are advised to refer to the Letter of Offer for the full text of the “Disclaimer Clause of BSE” on page 222 of
the Letter of Offer.

BANKER TO THE ISSUE AND REFUND BANK: HDFC Bank Limited

MONITORING AGENCY: N.A.

FORRISKFACTORS AND OTHER DETAILS, KINDLY REFER TO THE LETTER OF OFFER AND ABRIGED LOF.

OTHER IMPORTANT LINKS AND HELPLINE: The Investors can visit following links for the below-mentioned purposes:

a) Frequently asked questions and online/ electronic dedicated investor helpdesk for guidance on the Application process and
resolution of difficulties faced by the Investors: https://rights.kfintech.com

b) Updation of Indian address/ email address/ mobile number in the records maintained by the Registrar or our Company:
https://rights.kfintech.com

c) Updation of demat account details by Eligible Equity Shareholders holding shares in physical form:
https://rights.kfintech.com

d) Request Letter to be sent by the non-resident Eligible Equity Shareholders to the Registrar at their email id:
mishtann.rights@kfintech.com for updating their Indian address. The Request Letter should be accompanied by their PAN
card and Address proof. Kindly note that the non-resident Equity Shareholders who do not have an Indian address are no
eligible to apply for this Issue.

A KFINTECH @

................. MISHTANN

FSomE M

KFIN TECHNOLOGIES LIMITED

Selenium Tower-B, Plot No. 31-32, Gachibowli, MS. Shivangi Shah

Financial District, Nanakramguda, Serilingampally, B/905, Empire Business Hub, Opp. Shakti Farm,
Hyderabad, Telangana — 500 032. Science City Road, Sola, Ahmedabad,

Tel: +91-40-6716-2222; Gujarat 380060, India

Fax No.: +91-40-2343-1551 Telephone: 079-4002-3116

Email: mishtann.rights@kfintech.com Email: cs@mishtann.com

Website: https://rights.kfintech.com

Investors Grievance E-mail: einward.ris@kfintech.com
Contact Person: M Murali Krishna

SEBI Registration Number: INR000000221

Investors may contact the Registrar to the issue or the Company Secretary and Compliance Officer for any pre-issue/ postissue
related matters. All grievances relating to the ASBA process may be addressed to the Registrar to the issue, with a copy to the
SCSB, giving full details such as name and address of the applicant, number of Equity Shares applied for, ASBA Account number
and the Designated Branch of the SCSB where the CAF, or the plain paper application, as the case may be, was submitted by the
ASBA.
FOR MISHTANN FOODS LIMITED
Sd/-
Ms. Shivnagi Shah
Company Secretary and Compliance Officer

Date: March 28, 2024
f’lace: Ahmedabad

Our Company is proposing, subject to requisite approvals, market conditions and other considerations, to issue Equity Shares on a rights basis and
has filed a Letter of Offer with the SEBI, BSE and MSEI. The LOF shall be available on website of SEBI at www.sebi.gov.in; the website of BSE at
www.bseindia.com; the website of MSEI at www.msei.in; the website of the Company at www.mishtann.com. Investors should note that investment
in equity shares involve a degree of risk and for details relating to the same, please see the section entitled “Risk Factors” beginning on page 23 of the
LOF. This announcement has been prepared for publication in India and may not be released in the United States. The announcement does not
constitute an offer of Equity Shares for sale in any jurisdiction, including the United States and any Equity Shares described in this announcement may

not be offered or sold in the United States. garima advi,

www . readwhere . com

=% fae -
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?fﬁ NORTHERN RAILWAY
Frcir T CORRIGENDUM

Ref: i) Tender Notice No. 10072023-2024 dated 08.03.2024

i} Tender Mo, 152352940 dwe on 08.04. 2024,

i1, In relesence o above tender new documents have been attached, All other ferms &
conditions rman unchanged

93472024

The Gosngendiem has been published on wabsile W, ing s gov.in.
SERVING CUSTOMERS WITH A SMILE

S. E. RAILWAY — TENDER
Tender Notice No. PCMMW/GENLITP/2024/12, dated 28.03,.2024, Open &-Tenders
for 'E' Procuremsant system are invited by Frincipal Chief Materals Manager, 5.E. Rallway,
Hd. Qre. Office (5th Floor), Maw Administrative Building, 11, Garden Reach Road,
Kaolkata-FO0043 lor and on behall of the President of India, which have baen uploaded
an website www.ireps.gov.in 35 follows, All the tenders will be closed at 14,00 hrs,

51. Mo. & Tender No.; Due Date; Brief Description; Quantity; EMD amount
respackhnehy | (1) IF245289; 22.04 2024, Suppdy, Installation & Cammissioning of ron-
IBR steam Boder; 01 Mo $ 686,0800-, (2) IF245295; 22.04 2024; Main Compressor
including motor; 04 Mos,; § 29,785, (3] AD2354250; 15.04.2024; (a) Stainleas stesl-
304 grade distribution box etc. As per Annexura-4, (b} Stainless stesl-304 grads
distribution box etc, As per Annexure-A; {a) 85 Sels, (b} 125 Sels; T 86.610/-,
(&) TT2430474; 24 .04 2024: Faint black grey RAL-T021 PU Based, Matl. & Spec.;
ROSC Spec: Mo, MECPCTHA002019; 20000 Hre.; T 80,1805, {5) 5624.5020; 22.04 2024;
Rumning Conlract foe supply of Balay plug in Dy Shle QLT el 800 Nos; T 69, 200/-
[6) SE2I300BA; 25,04 2024, Supply of 2V 120 AH Low Maintenance Lead Acid Baltery
with Hard Fubber Container or PPCP; 818 Nos.; ¥ 73,7500, (T} 56245022, 26 04 2024,
Suppty of Electrc Paird Oparating machina 3-phasa, 380 Voll AC, 50Hz, non-Tradable;
18 Nos,; T 69 770/- (8) 38241545; 23.04 2024; Modified key for Brake shoe Orawing
Ma.: IRS Drawing Mo, WBG-S150, AL 2; 167300 Mos, ¥ 1,50 4800 (8} 35241523,
22 04 200245 {i) Bogee Ceanter Pivat fop for BOXEMN Wagon etc. (i} Bogie centra pivit
bathom for BOXN; 6298 Nos; T 10,40, 9905 (10) 38241526; 24.04.2024; ki for Liness
congisting of 4 llems, Drawing Mo, - As per Kit detalls; 3314 Sef; § B4 470/
(11) IH245125A; 22.04 2024, Supply, Installation, Commissioning and Proving Tesl
of Elecirically driven; 1 No.; @ 5144800~ (12) 47243104; 24 04 2024; 9 KWA,
TAOWISWI190Y AL, 3 Phase, Star-Star-5Star, Dry tvpe, Air Coaled Power digtnbutian
Transformer for LHB bype coschas efc.; 43 Moa; ¥ 95 G006, (13) 47243103, 01052024,
Minimul Yoltags Retay (MYR) for local main supply 110 % DC. cydle option B Mins/30
Mg 120 Mins Type - MB-8; 77 Mos,; T 60,3300 (14) IGZ450504; 02,05, 2024; Supply
and Installation of Heavy Duty Industrial Rack: 02 Set; ¥ 54 2500, {15) OE241114;
1704 20247 Mon-Asbesios basad "K" type-high friction compoaite Brake Blocks for
EMLU stock to RDSOs Specn. Ma. G 9508 (Rav. 3); 12000 Nes ; T 84,8390/
(16} ODE245139; 26.04 2024 Supply, Installation, Cammissioning & Proving out of
Airless Shot Blasting Machine Swing Table Type with Double Door eta.; 09 Mo
¥ BE.GA0- (17) GOZ350658; 10.04.2024; X-ng Portion Slespars &0 Kg 1in 12 Layowl
RT-4576 1o RT-£594; 448 Sel; T 17,172,260/ (18) 602350638; 12.04 2024, Swich
Porion Slespers 60 Kg 1 in 12 Layout RT-4512 to RT-4538; 370 Set £12 76,5300,
(19) G0230003A; 25 042024 Elastic Rail Clipgs ME-Y confirming to RDSC Org. No.
T-S819 Al 2; 8000000 Mos ;¥ 5000000/ Interested tendarers may visil websita
www. ireps.gov.in for full details/descriplion/specification of the tenders and subonid
theeir béds anfing. In no case manual tenders for these items will be accepied. N.B. :
Frospactiva Bidders may regularly visil www.ireps.gow.in to parlicipate in all other
enders & any corigendum published thereailter (PR-1257)

c—mprhel me ety

FORM NO. INC-26

[Pursuant to rule 30 of the Companies (Incorporation) Rules, 2014]

- = e
LIFITEl TIs&Icl =T

28 punjab natio nal bank

Circle Sastra Centre, PNB Bhavan C01 Ved Vyas Puri
Delhi Bypass Road, Meerut- 250002, E mail; csEITﬁ@pﬂ b.co.in

(Regulation 14 of the Insolvency and Bankruptcy Board of India

Advertisement to be published in the newspaper for cha
of registered office of the company from one state to another

CORRIGENDUM

(Voluntary Liquidation Process) Requlations, 2017)

Before the Central Government, Regional Director, Northern Region New Delhi

In the matter of the Sub Section (4] of Section 13 of Companies Act, 2013, and clause

{a) of sub-rule (5] of rule 30 of the Companies (Incorporation) Rules, 2014
AND

i the maiter of TVOTO AUTORATION PRINVATE LINITED POIN; LTS IDLIOLAPFTCIRE20T) h.ln'll'i |+ .'P[ri.ll'-!r["!
oifice o8 B-114, Pl Ploor Mot Magee, ‘Wt Dedhl, Seew Dl | 10080 [Agpiicant Company Peditiemen)
Ry o Bavwly e 0 e GEvev Pulile e 1he companmy propoies io maks spefcation t0 1he Crivtrsl
oerr=ment] Repona Director urder jection L of the Companles Act, 1011 seeting confomatlon of
ifiraton o e Mamgresden of Sidooation of Bhe Compémy in b & 1B sgecdl rewchstldn pasiad a the
Ditrp-Oedonry Giwstvul filevtieg Mafd om JEnd March JOM 10 enable tha company B0 (Pusge By Repataned
ofPer o il caoiial beerteey of e Dels” b Siade of " Ralgaiban”

under Sarfaesi

remain the same.

The sale notice, for sale of immovable properties of
Sl. No. 1. Branch: Civil Line Saket, Borrower:
M/s Jyoti Manufacturing Co. was published on
17.03.2024 in Times of India (Meerut edition)
act.
29.04.2024 for the aforesaid Property stands| [g
cancelled. The other terms and conditions will

FOR THE ATTENTION OF THE STAKEHOLDERS OF

WELLFLIL INDIA PRIVATE LIMITED

1 _Ha:m_uf{:qrpmla PEIEDII_ _WELLELL IHﬂ«!_A_ PRWA'I_'E LIMITED

| Data of incorporation of Corporate Parsan |DSTAIZ014

.| wthonty undar which Corporaie Regisar of Companies, NCT of Delhi & Haryana
Persan is incomaorated .'n:-g':s.'.ere_uf _

Gorporale iendly nurmber ! brnited Babilty |US3 11000201 4FTCE1307

| Idiantity numbes of Corporate Parsan |

5 | Addrass af tha registered Office and H-3063, First Floor, Vikaspuri, Maw Delhi - 150013

Gt | paad

The e-auction Dated

Date: 28.03.2024
Flace: Meesrut

Ay pina whaid Elevmil 8 BeEly 10 0 Ol by the propoied changs of the mgnlared offace of the
Oy muy delyer pdPur 00 (e SICA-J] portal [wees o s goiwing By Nling inetstor cornplaine forms oF (ause

Principal office (i any) of Corporate. Person |

Autharized Officer, _
Masch 27, 2024

Punjab National bank B Liguidaion commencement date of
Carperate Person

2 b debwirid o wind by rogrtered post of hin/her abjections wpgcrted by an aMedave wi@ing tha ratuie of
bin/e (oteeedd aned grocesis of oppodition oo the Mepowal Dirscior, 8- Wing, G2nd Moor, M. Beendayal

7.| Name, address, email address, telephane [ Sanjeev Kumar

hasbpdogs BPawe, (lned Fiocs, (60 Comples, Sew Delbd-1 10000 witkin feurbaen deyi of the date & publication

of e mptCd with B (20 RO MG IQEICEAT Coesgany Ot oy repateed oMaGE ab (e Sodres mankoned bk ——— -~
Ry Oty
B- 714, Fienn Floede Bt Magae, Wt Dby
Sorw Db 1 1006 Far b on bahalf of
£Y0TO ALTOMATION PRIVATE LINITED
S/

PRADEEP SHARMA
Dete 295320 Trecter
Pucy New Dt [DiM=- BE124500] along with PAN/CINILLP No.

|2. Address of the registered offics

=

FORM A
PUBLIC ANNOUNCEMENT
[Under Regulation & of the Insolvency and Bankruptcy Board of India

{Insolvency Reselution Process for Corporate Persons) Requlations. 2016

RELEVANT PARTICULARS

FOR THE ATTENTION OF THE CREDITORS OF
SRIVENKATESHWAR TRADEX PRIVATE LIMITED

 Name of Corporate Debtor Srivenkateshwar Tradex Private Limited

- |Date of incerporation of Corparate Dedter | 0G-11-2010 - _

Buthanky under which Corporate Deblor s | Mnigty of Corporale Affars - Rol Delhi
(incarporatad | registerad

4, (Corporate Kenlity Mo, | Limidad Liabiliy
dentificalion No.of Corporale Deblor | —

3. Address of the regetaned office and AL-61, LSC, Shalmar Bagh, Delhi- 110088
|principal office: {if any) of Comparate Debiar

E. |Insclvency commencemen dale

respect ol Corporate Detrlor

Ll | Pk | —=

|US19090L2010FTC210153

Z303- 3024 (Copy of arder received on 27-03-2024)

| 18-00-2024 (Barg 180 days from
[ commencesnent of LIRF)
Atul Jindal
Req. No.: [BBI/IPA-001IP-P-02637/2021-22/13683

T 'Es-1i'na_'.-er£ date of clasure of insoivency
|FEORLIn process

i, |Mame and Registration number of {he
insahvancy professional acting &% Inbenim
Resalulicn Professional

q .|!l.l:|dr":|55 & amad af the irfanm reseiutan
profassana!, as regstanad wilh the board

| Add: Hl:‘.E;'éggamal Cyber Plaza i,
etz Subash Place Pitampuns Dalhi - 110034
| E-mail: ip alulindai@outck.com
Add.; 306 Agoanwal Cyber Plaza 1,
Medaji Subash Flace Pdampura Dialhi - 180034
Rasoluton Professional E-mail: cirparivenkateshwanZomail com
11.| Lastdate for sibmission of claims 10-04- 2024
12 | Classes of crediors. i sy, under ciause [b] | None
of s ib-sachon | BA| of seclion 21, asceraned |
|bythe Indenm Resolilfon Prodessiondl |
13 | Mames of insohency professionals idenfified| Mone
tract s suthorised representalive of crediiors
ina cires {Ihree names for sach dlass)
14,! {a) Refevani forms and
[} Detmils of authorized reprasentslives
are avaiiable at

Addrass and e-mall 1o e used lor
Corraspondance wilh {ha Infarm

1

' (a) Web link; hifpsTibbi govinfenhomeldosrioads
(b} Nat Appicable

corporate isobency resclugion process of the Srivenkateshwar Tradex Private Limiod on 2203-2024,
(Copy of arder received on 27-03-2024)

The craditors of Srivenkateshwar Tradex Private Limited, ame hereby calied upon fo submit thelr claims
with proat on o batore 10-04-2024 1o 4he intarm resclufon prafessional al fhe addrass manboned agains!
enlry ka 10

Thee finamctal cracibonz shall submit ther clalms with proof by elecinonic maans ooty All ofer cradbons may
sutmit the ciaims wilh proct in parson, by postar by electronic means.

A fnancial creditor befonging o3 class, a5 fisted aganst the entry Mo, 12, shall indicate its ‘choice of
aulhorsed represantalive from amang the thres insohvency professionals llad anainstaniny Mo 13 o a2
B3 auihonisad reprasentatve of the class [specify classiin Form CA

|3 URL of website _
14, | Details of place where majority
of fiwed assets are located

DEBTS RECOVERY TRIBUNAL, CHANDIGARH (DRT2)

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

KALKA HOME DEVELOPERS PRIVATE LIMITED

{Under sub-regulation {1) of regulation 36A of the Insolvancy and Bankrupley Board
of India (Insolvency Resolulion Process far Corporate Persons) Regulations, 2016)
RELEVANT PARTICULARS
1. Mame of the Corporate Deblor  KALKA HOME DEVELOPERS PRIVATE LIMITED

|CIN : UTH00DL20MPTC220842
RZ-1748, Gali No, 16, Tuglakabad Extn,

| | New Delhi-110018 (as Per MCA Wabsile)
www. kalkahomedevelopers.com _
Az per information svaifable wih the Inierim
Resolution Professional, the Corporate Debtor
have majonity of the assets located &t Bhiwadi

| District, Rajasthan

rumier end e reqistration number of - |Address: A 903, Reflections Sodety, Dange Chowk,
e the Liquidator Wakad, Pune, Maharashira 411032

E-mail: liquidatorwelisll@gmail. com

Mobile No.: +31 96650 22275

| _ Regd. Na: IBEUIPA-D0RIP-NO12022021 -20221 3996

B | Liast daie for submission of claims \April 26, 2024
Molics iz hereby givan thal Wellell India Private Limied hias commenced walintary bquidation on March
27, M24 |Laquidation commencement gale|
The Siakeholders of Wedlell India Private Limited ane hereby called upon o submita proof of theirciams,
anor balrs Aprill 26, 2024, to tha ligudator at Mg acdress manioned againstsam 7.
The Enancial crediars shall submil thair proof of claims by slectrone means oaly, All alber stakeholdars
ey submif e prock of claims in person, by postor by elecionic maans,
Submission of fatse or mishading proofs of claim shall atiract panalties, S

Sanjeev Kumar
Liguidatar for WELLELL INDIA PRIVATE LIMITED

Date; #9.03.2024

Ist Floor, SCO 33-34-35, Sector 17-A, Chandigarh 5 Installed capacity of main "Nt Avallable Place: Kew Delhi Regn, No: IBBINPA-002/|P-NO120212021 -2022/13996 |
(Additional space allotted on 3rd & 4th Floor alzo) ! pﬁucm.‘s&wims '
CASE NO. OA/1743/ 2022 {6, | Quantity & value of main products! | Financial Stalements only up 1o he year ended

Summons under sub-saction (4) of saction 19 of the Act, read with sub-
rule {2A) of rule 5 of the Debt Recovery Tribunal (Procedurs) Rule, 1993.

PUNJAB NATIONAL BANK  Bxh-No: 22085
Vs =
SARAA PAPERS

services 20id in last financial year

. Number of employess/ warkman

(3) Sh. SURINDER GARG S/o Sh Murari Lal Arun Kumar Garg, Sh.

SURINDER GARG 108, Chander puri Ghaziabad, Uttar Pradesh = . =
SUMMONS &. | Furlher datais mcluding last avaiabie

financial slafements [wilh schatules)
WHEREAS, OAMT43/2022 was listed before Hon'ble Presiding Officer | of two vears. ists of creditors, salavant
Registrar on 22.02.2024 dates for subsaguent events of 1he
WHEREAS thiz Hon'be Tribunal is pleased to izsue summens [ nofice on the procass are avallable at
said Application under Section 1H4) of the Act (OA) filed against yvou for| 1g
recovery of debls of Rs. B625836.87/- (application along with copies of
documents elc. annexed)
Imaccordance with sub-section {4} of section 12 ofthe Act, you, the defendants
aredirecied asunder: -
(I} Te show cause with In thirty days of the service of summons as 1o why relial
prayed for should not be granted,
(i} o disclose pariculars of properties of assels other than properties and
assets specified by the applicant under serial number 3 A of the original
application;

under section 25(21(h) of the
‘Code is available at

{10 L§1_5| date for receipt of exprassion
Of Ineerest

| prospeciive resciution applicants |

I
X I o - .

(lii} youare restrained from dealing with or disposing of secured assets orsuch | 12 Last date for submission of 01105/2024 For Submission Of Bids (| 14, Secloe-128, Noida Expressway, Jaypee Greens Wishiown,
other assets and properties disclosed under serial number 34 of the original | _ objections to provisional kst . Terder With Emnd Moida- 201301, U addreszed ba Mr. Mukesh Kumar Singh
application, pending hearing and disposal of the application for attachment of | 113 Date of isswe of final kst of 11/05/2024 R 3 T
propertes. | || prospeciive resolulion applicants | Date, Tha, And Vania: Forl i ™ oxunsions of & s aach sl web pood
{iv) you shall not transfer by way of sale, lease or otherwise. except in the | 14/ Data of issue of information 16/05/2024 Public E-Auction Itps: lwww bankeauctions.com aucion tender documents
ardinarny course of his business any of the assets over which secuority interestis memorandum. evalustion matrix candaining e-auction bid form, ceclaration efc., are avalable in the
created and or other assets and properties specitied or disclosed undear sarial and request for resalution plan to | website of the Service Pronidar 82 mentionad abava.
number 34 of the criginal application withoul the prior approval of the Tribunal: prospeciive resolution applicants SCHEDULE - DESCRIPTION OF PROPERTY :- Enlira Ground Fioor withaut Reaf nighls part of the
{v} you shall be liable to account for the sale proceeds realised by sabe of | |15 ate § ission 15106/20" Residestial Piolof Lared Beacing No. TET, in Block “C” medsuring 516 3. Yis, silhted in the fay-cutplan

¥ : P ¥ 15 |Last date for submission of 15/06/2024 o the said Sockly i calary knoen as New Frends Calony , New Deth, bn 1he Revenie Estate of vilage

secured assets or other assets and properties in the ordinary course of | | resclution plans

business and deposif such sale procesds in the account mamtained withi tha | 8 Process emall id 1o submil
bank or financial institutions holding secunly inlerest over such assets. Expression of Inferast
You are also directed to file the written statement with a copy thereof fumizhed
to the applicant and to appear before Regisirar on 18/05/2024 at 10:20 AM
falling which the application shall be heard and dacided in your absence.
Given under my hand and the seal of this Tribunal on this date: 23.02.2024

: : : L Date ; 29.03.2024
Signature of the officer Authorised to issue summons =

MIUEE is haraby given that the Halhra: &.mn.ﬁn!.' Law Tribunat has ordarad lhe commencament of al

Submigsion of false or migleading proofs of claim shall attract penalties. :
Atul Jindal

Date : 2705202

Placa: Deli

[ HERO HOUSING FINANCE LIMITED

Registerad Office: [, Commumily Cantre, Basant Lak, Vasani Vihar, Mew Dethi- 110057
Branch Office: 27, Cammumity Canlre, Basant Lok, Vazanrt Vihae, New Dehl- 110057
PUBLIC NOTICE (E- AUCTION FOR SALE OF IMMOVABLE PROPERTY)

[UNDER RULE 3({1) DOF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002

HOTICE FOR SALE OF IMMOVABLE PROPERTY MORTGAGED WITH HERD HOUSING
FINAWCE LIMITED (SECURED CREDITOR} UMDER THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST
ACT, 2002,

Mofice is herehy given o the publicin genera! and in paricufar ta the bomoéars) and guaranicns) ar
theirlegal heirs/ representatives thet the below described immovable properies morigaged'thargad
to the Secured Creditoe, the possession of which has bean taken by the Authorzed Officer of Haro
Hesiging Financa Limiled [secured creditor), will be sold on 17-Apr-2024 (E-Auction Date) on "5 13
WHERE [5°, “AZ 15 WHAT 13" and “WHATEVER THERE 15" basis for recovery of sulstanding dues
froom below mentioned Borosars, Co- Borrowers of Guarantors, The Reserve Priceand the Earmes!
Money Dapasit is menlioned Balow, Tha EMD shaudd ba mada thraugh Damand Dralf& TGEMEFT
har padspating n ke Pubic E-Auctan aleng with tha Bad Form which shall be submittad $ the
Authorised Officar ol the Hero Housing Finance Ltd On or before 16-Apr-2024 tili 5 PM ai Branch
Office: Office Mo, 27, Community Centre, Basant Lok, Vasant Vihar, New Dalhi-110057.

nterim Resolution Professional for Srivenkateshwar Tradex Private Limited |
Regn. No.: IBBLT FA—EIEH:'IP—F-DESS?.‘E@H-.’-!EH3E'r!l.]_ll

Loan Mame of Borrower(s} Co- Date of Type of Possesshon |Resenve Price
Account Borrower(s) Guarantor(s)| Demand Notice |(Under Constructive| Eamnesi |
Na. {Legal Heirs)l Legal Rep. | amaunt 25 an datn I Phyysical) Maney
HHFGAZHD | KAMAL KISHOR, ANITA 23005/2022 Physical Rs,
UZ100001187 | WIFE OF KAMAL KISHOR | Rs. 18,011,539/ 10,60,0004-
1& as on 27/03/2024 R 106000/
HHFGAZLAP I
21000013367

Dwscription of property; Flal Ma-5-4, Bacond Flear, LLG, LHS, withoul nood nghls, cavernad area
maasuring 3716 5q. mirs Le 400 5q /&, Plt Ma-16 Khasra Mo.- 30 ML L. M., Sudamagun Calony
{kiishra \Veliks)] Village- Dundsheda, Pargana Lane, Tehsit & Districl Ghariabad, Uttar Pradesh-
201009; Plof Np. 18 bounded by Meeth; Plot Mo, 17, East: 20 Fiwida road, South; Plot Mo, 15, West
Plef Mo, 33

Tarms and condition: Tha E-auchan wil lake placa thraugh porlal klps:sarfaes auclicaligarnal
oo 17-Apr-2024 (E-Auctan Data ) Afer 2,00 PM with limifed axbansion of 10 mirdlas sach.
Tha Intending Purchasars | Bitders are raquired io depessd EMD amound sither through RTGES 7
MEFT or by way of Demand DraRfRTGSMEFT Tewouring the "HERD HOUSING FINANCE LTDV
Tha EMD amaunt el be return todhe unsuccassiul bidders after conclusion of the E-apctian
Terms and Conditions afthe E-Auction; 1, E-Auction = beng hald on “As iz where 5 Basis® & “As
5 whal |5 Basis™ & “whatever there 1§ Basis™ & “Withoul recourse Basis® and wil be conducted
“ankne”. 2. Bidincrement amountshall be Bs. 15,000/ |Rupess Fileen Thousand Onlyl. 3. The E-
Auction will be conducled. Shroagh Ms E-Procurement Techmologles Lid. (Helping  Mois):
0759612005 TER44SMSIE531/S0NEE0, 6351636843 and E-mail on suppori@avciiontigarnel
mauli shrimaligaschanlipar neh sl heir wab porsl hitps saraas] auchontigerned. 4, Thane 15 na
encumbance an e propesty which 15 in e knowsacge of Sacunad Gredilors. Howener, [ha
inbaridirg bidders should maka thair can ndepandent angueres reganding the ancumbrances, [te ol
proparty pulon auction and claes! dghts! duss! alfecting the proparly. pror fo submilling ther bids,
Ir1 1hi reqaed, the E-Auction adverisemant doas nof constilule and wil ral be dasmad to cons¥iuta
antcommilmentor any raprasentalion af Haro Housing Finance Limiled. 5.The Authonized COfficar |
sacunad Craddor shak not ba responsibla many way for any third pardy dams! nighls dues. The sals
shall be sabact 1o rles! condificnsd prescnbed under the Sacuntization and Reconstuclion of
Firancial Assets and Enfaorcemend of Security Inlerasl Act, 2002, Tha othar lerms and conditions of
the E-fwuction e published in the following websile: www hanchousingfinancecom 8. T h a
praspachve bidders caninspact e praperty an 10-Apr-2024 betwean 11.00 A0 end 2.00 P with
peice appaintmand.

15 DAYS SALE NOTICE TO THE BORROWER /'GUARANTOR MORTGAGOR
The abowe mentoned BorrowerMaorigagerguarantors arg hereby noticed 10 pay (e sum as
rrssritioned n Dleenand Nobod ucer section 13|?:|'ﬁ'-’.i'| a5 on dale intenast and expenses balon [
date of Auclion failing which Ihi propedty shall be- auctioned and balance dues, if any, will be
racovared with intenast and oot froem you,
For dedailed farms end conddions of the ssle, please fefer o the fnk proviged
htps:fuat.herohomefinance. infhero_housing/other-natlce  on Hero Housing Fimance Limited
{Secured Credilons) websds (o www.herchousingfinance.com
Data: 20012024 For Hero Housing Finance Lid.
Place: DelhiNCR Authorised officer

Mr. Sunil Yaday, Mob- 3818840495, Emall;asseldisposaki@herohfl.com

__F_Ii_lg:_&' MNew Dalhi

ton 315t March 2017 are avaifable. As per the
informabion avadable wilh the Infenm
Professional, there was NIL Sales in the last
financial yeari.e. 31st March 2023
There were no employess present at the
registered and other offices of the Corporate
To | Debtor. As per the information available with
he Interim Resoluton Professional, there arg
MIL emplovees in the Corporata Debior,

| Details can be sought by sending email 1o
IRP al cirp.kalka@gmail.com

9. | Ebgibility for reﬁc:{:.'litm EI:J|:I|iI:.'.,=!I1.L5 .Di;'_'lu‘-'.l.llﬁ can be sought by sanding emall 1o
IRP at cirp. kalka@gmail.com

| _ - Reserve Price (INRS.) Rs, 3,88 49 163 Rupees Threa Crora  Minety Eighl Lakh
;ﬂg#ﬁuﬁpﬂﬁs:ﬂfﬂﬁmﬁg;ﬂﬂ J,TPEL”EF Forty Mine Thousand One Hurdesd Sixty Three Only )
hand delivery at F-1, Milap Nagar, Uttarm Eamest Money Deposit Fis 35.84.916.300(Rupees Thirty Nine LakhEighty Four Thausand
| Nagar, New Delhi — 110059, (INRS.) Mire Hundred: Sixtean and Therly Palsa Onlyithroegh DORO In

1. Date of jssue of provisional list of | 26/04/2024

' cirp.kalka@gmail.com

Interimn Resalution Professional, Kalka Home Developers Private Limited
Regn. No.: [BEIIPA-001AP-P-01454/2015 -2019/12254
F-1, Milap Nagar, Uttam Nagar, New Dalhi — 110058

esciution

Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 read
with proviso to Rule 3{8) of the Security Intarest (Enforcement) Rule, 2002,

Realice is hgraty green b e pubdic n general and i padiculae (o B Barower (S| and Guaranbans) hal
Ihe below descrbed Immovable properly i mergagedicharged to the secured crediiar, Be physical
possasson of which has been 1aken by tha Authorsed Officer of Secured Creditoraill be sold an “As ks
where 57, “As i5 what &° and “Whalewer theme -i2" on 08-May-2024 for recovany of Rs4 48, B9 484/
Rupaas Faur Croes Foety Eighl Lakh Eighty Mine Thausand Four Hundrad Eighly Fows Orly iiuas as on

ET (53, 2029wilh fuaure imlerest and costs ous 1o he secured creditor from 1, MR- SHOBHIT AGARWAL &
MRS, SUPRYA AGARWAL in Loan Mos PHROIG1OTIEATLY Faage refer the appandad suclion
schedule for macessany detads:-

Kmown Encumbrances | IF ANY) | ho

faworaf ‘fis bank itd . pavable at Dehi
Rs, 10,000 {(Rupeas Ten Thousand onfy)

Bid Ingremental Amgunt
Last Date, Time And Venue | TIRIE-May-2022lates by 05:00 PM, Axis House, Tower-2, 2nd Floar,

Terncor Magar, Khimrebad . Jogabal, Kikakar | within the lmits of Municipaf Corpoeation of Defhi and
Bourded as undar:- Norlh-fs par sile plan.Easl -As per sile plan.Wesl - 8s par sile plan Sowth- A3 par
sile plar,For delziled bems and condions of the sale, pease raler bo B Gk provided in e secured
cradilar's websile La, hpsiwwsaxisbank.comauction-netall and e Bank's approved serice
peoicer ME C1 India Private Liended al thair web portal bitps=Uwwa. bankeauctkons.com The suclion
will be conducted online through the Bank's spproved senvice provider Mis.CY Ind@ Private Limiad at
thair web porfal https:Mwww. bankeauctions.com. For any othar assstance, the infanding bidders may
conlact b Mukesh Singh, Mobde, Mo, 51+2873015450 Authonzed oficar of the Bank during office hours

A A toot, b Sdl- Authorized Officer,
Diate: 26-03-2024, Place: Maoida For Axls Bank Ltd

Sdi-
MUKESH GUPTA

Shriram Finance Ltd., Formerly known as Shriram City Union
Finance Ltd., Amalgamated with Shriram Transport Finance
Company Ltd. having its Registered Office at Sri Towers, Plot No.
14-A South Phase, Industrial Estate, Guindy, Chennai-600032

Demand Notice Under Section 13(2)
of Securitization Act of 2002

As The Loan Account Became Npa The Authorized Officer (ao) Under Section
13(2) Of Securitisation And Reconstruction Of Financial Assets And Enforcement
Of Security Interest Act, 2002 Had Issued 60 Days Demand Notice To The
Borrower As Given In The Table. According To The Notice If The Borrower Does Not
Deposit The Amount Within 60 Days, The Amount Will Be Recoverd From Auction
Of The Security As Given Below. As The Demand Notice Send To The Borrower/
Guarantor Has Not Been Served, Copy Of Demand Notice Has Also Been Affixed On
The Secured Assets As Given Below. Therefore, You The Borrower Is Informed To
Deposit The Loan Amount Along With Future Interest And Recovery Expenses
Within 60 Days, Otherwise Under The Provision Of Section 13(4) And 14 Of The
Said Act, The Ao Is Free To Take Possession Of The Security As Given Below

Gk’ Edelweiss | ASSET

bt RECONSTRUCTION
Edelweiss Asset Reconstruction Company Ltd., Regd. Office: Edelweiss House, Off. CST Road, Kalina, Mumbai 400098 &
Corporate Office at: Edelweiss House, Windsor Lane, Kolivery Village, MMRDA Area, Kalina, Bandra East, Mumbai-400098

DEMAND NOTICE

Notice under Section 13(2) of the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 ("the Act")

Notice is hereby given to the borrower / mortgagors / guarantors, who have defaulted in the repayment of principal and interest of loan
facility obtained by them from the Bank and whose loan account has been classified as Non-Performing Assets (NPA) on 06.11.2021.
The notices were issued by Edelweiss Asset Reconstruction Company Ltd. (Acting in capacity as a trustee of Edelweiss ARC
Trust- SC 420) vide Assignment Agreement dated 30th December, 2021 and in exercise of power conferred under Section 13(2) of
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest, 2002 (SARFAESI Act) on their last known
addresses calling upon and demanding from them to repay the entire outstanding. However, few of the notice(s) have returned un-
served and as such they are hereby informed by way of this public notice.

Date of Date of Outstanding

Borrower / Co-Borrower / Mortgagor NPA 13(2) Amount! Due date

Name of the Date of Amount Description of Mortgage
Borrower of Demand Notice Property
U/c13(2)
1) M/S. OM SHANKAR 01-01-2024 Froperiy Beal_'l'ng~ Property Hoise Mo- 21
CTIV Area Measzuring 50 Sg.yds Le. 41.805
DEIE EANUSATELT, Rs. 62,44,693/- Sq.mir, Which |5 Total Covered, Situated At

PRIVATE LIMITED, REP

BY IT'S DIRECTOR MR. UMA
SHANKAR 5/0 MR. SHOBH NATH
YADAV

2) MRS. INDU DEVI WIFE OF
UMA SHANKAR, REP BY IT'S
DIRECTOR MRS. INDU DEVI
5/0 MR. SHOBH NATH YADAVY

As On Date 01-01-2024 | 10 rera No-1014/2, Subash Park | Khora
Colony , Village Khora, Pargana Loni,
Tehsil & Distt Ghaziabad (u.p) Fin Code -
201307, With The Free Hold Rights Of The
Land Under The Said Proparty, Which Is
Bounded As Mentionad Heraunder:- East
Flot Of Other, West: Plot Of Pandey, North
: Road- 15/, wide, South ; Plot Of Dharam
Singh

1. M/s. Car Clinic (Borrower) through its Proprietor: Mr. Harsh Wardhan, Show | g6 11.2021| 20.03.2024 | RS- 2,90,79,932.92
Room No. CC-211, Type-A, Ground Floor, Gole Market, Jawahar Nagar, Jaipur- (Rupees Two Crore
302004, Rajasthan, Also at: House No. 2 GA 8, Sector 2, Jawahar Nagar, Housing Estate at Jaipur, Near | Ninety Lakhs Seventy
Saraswati School, Jaipur, Rajasthan-302004, Also at: A-502, Southend Homes, Neelkanth Apartment, | Nine Thousand Nine
Opposite Suresh Gyan Vihar University, Jagatpura, Jaipur-302017. 2. Mr. Harsh Wardhan (Mortgagor/ Co-| jyndred Thirty Two and
Borrower) S/o Late Sh. Mohan Lal Thakar, House No. 2 GA 8, Sector 2, Jawahar Nagar, Housing Estate at| p4ise Ninety Two Only)
Jaipur, Near Saraswati School, Jaipur, Rajasthan-302004, Also at: A-502, Southend Homes, Neelkanth as on 30.12.2023 and
Apartment, Opposite Suresh Gyan Vihar University, Jagatpura, Jaipur-302017. 3. Mrs. Chandra Kanta further intéreét and an
Thakar (Mortgagor/ Co-Borrower) W/o Late Sh. Mohan Lal Thakar, House No. 2 GA 8, Sector 2, Jawahar y
Nagar, Housing Estate at Jaipur, Near Saraswati School, Jaipur, Rajasthan-302004, Also at: A-502, pther expensgs/ costs
Southend Homes, Neelkanth Apartment, Opposite Suresh Gyan Vihar University, Jagatpura, Jaipur-302017. | incurred post issuance
4. Mrs. Bharti Thakar (Co-Borrower) W/o Mr. Harsh Wardhan, House No. 2 GA 8, Sector 2, Jawahar of this notice w.e.f.
Nagar, Housing Estate at Jaipur, Near Saraswati School, Jaipur, Rajasthan-302004, Also at: A-502,|31.12.2023

Southend Homes, Neelkanth Apartment, Opposite Suresh Gyan Vihar University, Jagatpura, Jaipur-302017.

Details of Secured Assets:

Schedule of Property

Property 1: All that the piece & parcel of the property Show Room No. CC-211, Type A, Gole Market, Opposite Sector 2, Jawahar Nagar,
Jaipur-302004, Rajasthan admeasuring 98.40 Sq. Mtr. Boundaries: East: Show Room No. CC-212, West: Show Room No. CC-210,
North: Parking, South: Varanda/ Parking. Owner: Sh. Harsh Wardhan Thakar S/o Late Sh. Mohan Lal Thakar.

Property 2: All that plot of land appurtenant to House No. 2- GA-8, Sector 2, Jawahar Nagar, Housing Estate at Jaipur, Near Saraswati
School, Jaipur, Rajasthan-302004 admeasuring 220 Sq. Mtr. Boundaries: North: House No. 2 GA 21, East: House No. 2 GA 7, South:
Road, West: House No. 2 GA9. Owner: Mrs. Chandra Kanta Thakar W/o Late Sh. Mohan Lal Thakar.

Date 29.03.2024 Place: Ghaziabad Authorized Officer Shriram Finance

<» Encore Asset Reconstruction Company Private Limited (Encore ARC)
earc Encore ARC Corporate Office Address: 5th Floor, Plat No. 137, Sector 44, Gurugram 122002, Haryana

The above name borrower and their guarantors & mortgagors are hereby called upon to make payment of outstanding amount within 60
days from the date of publication of this notice failing which further steps will be taken after expiry of 60 days under sub-section (4) of
Section 13 of SARFAESI Act, 2002. Authorised Officer

Date: 29.03.2024 Edelweiss Asset Reconstruction Company Ltd.
Place: Jaipur (Acting in capacity as a trustee of EARC Trust- SC 420)

WITHOUT PREJUDIGE

EARCOREARC ICFL/S3FMZ32410301

Mis. Sparkling Spring Facility Management (Borrower),
59, Room Mo, 21, Saraswsti Marg, W.EA Karol Bagh, Central,
Delhi— 110005

Date: 26.03.2024

Mr. Pritpal Singh Sio Late Sh. Pritam Singh [Co-bormower),
A-24, Sedarshan Pask, Mew Delhi - 110015

Also At: 50, Room Mo, 201, Sarsswali Marg, W.E.A Karal
Bagh, Central, Delhi - 110005

Mrs. Taranjeet Kaur (Co-borrower),

Mr. Kulwant Singh Hora Slo Late Sh. Pritam Singh (Co-

barrower) 59, Room Mo, 201, Saraswali Mang, W.E.& Karol Bagh,
M- 273, Guru Harkishan, Nagar, Paschim \ihar, New Dalhi- | Central, Dalhi - 110005
110063

Also Al: 58, Room Mo. 201, Saraswab fMarng, W.E_A Karal Bagh,
Centead, Delhi - 110005

MW/s. Evershine Housekeeping Service (Co-borrowaer),
59, Room Mo: 201, Saraswali Marg, W EA Karol Bagh, Central Dalhi - 110005

Dear SirMadam,

Sub: Notice for public e-auction Sale of Secured Asset of Wi's. Sparkling Spring Facility Management (Borrower) under Rule B {6}
read with proviso to Rule 8 (1) of the Security Interast (Enforcement) Rules, 2002 (“Rules™) possession of which has been taken
over under Section 13(4) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Sacurity Interest Act,
2002 ("SARFAESI Act”) read with Rules.

As you are aware thal pursuant to the provisions of the SARFAESI Act, Encore Asset Reconstruction Company P, Lid, (“Encore ARC")
has acquired the fmancial assistance granted fo he Borrower by the Indostar Capital Finance Limitad {“HCFL"} @iong with all underhing
secuntes vide Assignment Agreemeni dated 30.12.2023

Priorto the acquisiion of the financial assistance by Encora ARC, the ICFL had issued anclics under Section 13 (2) of the SARFAES| Azl
on 24.06.2022 advising you to pay the dues as mentioned tharein_ A& you have fased & neglectad to pay the duas within 60 days from (he
date of receipt of the said notlce issuad under Secton 1302) of the SARFAESIAct, the Authorisad Officar of the ICFL took over the physical
possession of the immovable Secured Assel, as per the descriplion given balow on 24.02 2023, That, pursuant 1o the aloresaid
assignment, the physical possession of the Secured Asset lies with the Authorised Officer of Encore ARC

In view of the above, we hereby give you notics under Rule B (6) read with provise o Rule 31} of the Rules, that the Authorised Officer of
Encore ARC will be selling the Secured Assel a5 more particularly mantioned hersinbelow on 07 05,2024 by way of public e~ auction. That,
upan expiry of notice penod of Fifteen days, the Authorsed Officer will acoondingly take steps for publication of the notice of public e-
auction under proviso to Rule & (6) read with Rule 9(1) of the Rules

The description of the Secured Aszaf, Reserve Prica fived and Earnest Money Depositis mentioned herein below:

Gk Edelweiss | ASSET

RECOMSTRUCTION

Edelweiss Asset Reconstruction Company Ltd., Regd. Office: Edelweiss House, Off. CST Road, Kalina, Mumbai 400098 &
Corporate Office at: Edelweiss House, Windsor Lane, Kolivery Village, MMRDA Area, Kalina, Bandra East, Mumbai-400098

DEMAND NOTICE

Notice under Section 13(2) of the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 ("the Act")

Notice is hereby given to the borrower / mortgagors / guarantors, who have defaulted in the repayment of principal and interest of loan
facility obtained by them from the Bank and whose loan account has been classified as Non-Performing Assets (NPA) on 06.11.2021.
The notices were issued by Edelweiss Asset Reconstruction Company Ltd. (Acting in capacity as a trustee of Edelweiss ARC
Trust- SC 420) vide Assignment Agreement dated 30th December, 2021 and in exercise of power conferred under Section 13(2) of
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest, 2002 (SARFAESI Act) on their last known
addresses calling upon and demanding from them to repay the entire outstanding. However, few of the notice(s) have returned un-
served and as such they are hereby informed by way of this public notice.

Borrower / Co-Borrower / Date of
Mortgagor NPA

Date of Outstanding
13(2) Amount/ Due date

1. M/s. Car Clinic (Borrower) through its Proprietor: Mr. Harsh Wardhan, Show|og11.2021] 20.03.2024 | Rs- 39,34,470.55
Room No. CC-211, Type-A, Ground Floor, Gole Market, Jawahar Nagar, Jaipur- (Rupees Thirty Nine
302004, Rajasthan, Also at: House No. 2 GA 8, Sector 2, Jawahar Nagar, Housing Estate at Jaipur, Near|Lacs Thirty Four
Saraswati School, Jaipur, Rajasthan-302004, Also at: A-502, Southend Homes, Neelkanth Apartment,| Thousand Four
Opposite Suresh Gyan Vihar University, Jagatpura, Jaipur-302017. 2. Mr. Harsh Wardhan (Mortgagor/ Co-| Hundred Seventy
Borrower) S/o Late Sh. Mohan Lal Thakar, House No. 2 GA 8, Sector 2, Jawahar Nagar, Housing Estate at| and Paise Fifty Five
Jaipur, Near Saraswati School, Jaipur, Rajasthan-302004, Also at: A-502, Southend Homes, NeelkanthiOonly) as on
Apartment, Opposite Suresh Gyan Vihar University, Jagatpura, Jaipur-302017. 3. Mrs. Chandra Kanta|{30.12.2023 and
Thakar (Mortgagor/ Co-Borrower) W/o Late Sh. Mohan Lal Thakar, House No. 2 GA 8, Sector 2, Jawahar | further interest and
Nagar, Housing Estate at Jaipur, Near Saraswati School, Jaipur, Rajasthan-302004, Also at: A-502, Southend | any other expenses/
Homes, Neelkanth Apartment, Opposite Suresh Gyan Vihar University, Jagatpura, Jaipur-302017. 4. Mrs. | costs incurred post
Bharti Thakar (Co-Borrower) W/o Mr. Harsh Wardhan, House No. 2 GA8, Sector 2, Jawahar Nagar, Housing | issuance of this
Estate at Jaipur, Near Saraswati School, Jaipur, Rajasthan-302004, Also at: A-502, Southend Homes,|notice w.e.f.
Neelkanth Apartment, Opposite Suresh Gyan Vihar University, Jagatpura, Jaipur-302017. 5. M/s Bhavya |31 12,2023
Govindam (Co-Borrower) through its Proprietor Mrs. Bharti Thakar, House No. 2 GA 8, Sector 2, Jawahar
Nagar, Housing Estate at Jaipur, Near Saraswati School, Jaipur, Rajasthan-302004, Also at: A-502, Southend
Homes, Neelkanth Apartment, Opposite Suresh Gyan Vihar University, Jagatpura, Jaipur-302017.

Details of Secured Assets:

Schedule of Property

Sr. Description of Secured Asset Reserve Earnast
No. Price Money
Deposit
1. | Al ThaiBuid up Propary Bearing Mo A-84, PloU'Ahata no. B Land Area Measuring 350§ Fs. 3,82,00,000/- Fs. 38,20,000/-
89, Yds., Qutof Khasra Mo, 2704/557, Sthuated in The Area of Village Bassai Darapur, |  {Rupees Three | (Rupees Thirly Eight
Delhi State Dedni, Colony Known as Sudershan Park Exta, Neaw Defs - 110015 Crore Eighty Two Lakhs Twenty
Lakhz Only) Thousand Only)

Property 1: All that the piece & parcel of the property Show Room No. CC-211, Type A, Gole Market, Opposite Sector 2, Jawahar Nagar,
Jaipur-302004, Rajasthan admeasuring 98.40 Sq. Mtr. Boundaries: East: Show Room No. CC-212, West: Show Room No. CC-210,
North: Parking, South: Varanda/ Parking. Owner: Sh. Harsh Wardhan Thakar S/o Late Sh. Mohan Lal Thakar.

The detalled tarms and condfions of the sale will also ba uploaded on Encore ARC's website e hitps:iwww.encorearc.com and

h Hisarfaesi, ipntiger. { | :
fips:fisarfaesi. auctiontiger.net’EPROC! as per Rule 3 (7) of Rules Yours faithuly,

Sdi-
Sachin Bumar — Authorised Officer
Far Encore Assel Reconstruction Company Private Limited

Property 2: All that plot of land appurtenant to House No. 2- GA-8, Sector 2, Jawahar Nagar, Housing Estate at Jaipur, Near Saraswati
School, Jaipur, Rajasthan-302004 admeasuring 220 Sq. Mtr. Boundaries: North: House No. 2 GA 21, East: House No. 2 GA 7, South:
Road, West: House No. 2 GA9. Owner: Mrs. Chandra Kanta Thakar W/o Late Sh. Mohan Lal Thakar.

The above name borrower and their guarantors & mortgagors are hereby called upon to make payment of outstanding amount within 60
days from the date of publication of this notice failing which further steps will be taken after expiry of 60 days under sub-section (4) of
Section 13 of SARFAESI Act, 2002. Authorised Officer

Date: 29.03.2024 Edelweiss Asset Reconstruction Company Ltd.
Place: Jaipur (Acting in capacity as a trustee of EARC Trust- SC 420)

financialexp.epaptin

New Delhi




